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HIGH COI.'RT FOR TTIE STATE OF TELANGANAAT HYDERABAD
(Special Origind Jurisdiction)

MONDAY, THE THIRD DAYOF I.IOVEMBER
TWO THOUSAND AND TWENTY FIVE

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMi{R SINGH

TTIE HONOURABIf SRI JUSTICE G.M. iTOHIUODIN

}WIT PETITION NO: 33190 ()F 2025

Between:

Salman Khan, S/o. Hakeem Khan; Aged about 33 yeas, Occ. HVAC Gonsultant,
Fl/o. H. No. 8-3-169/60/SPR/1 278, Borabanda, Enagadda, Hyderabad.

i
...PETITIONER

AND i

l. The State of Telangana, Rep. by its Principal Secretary Law and Legislative
Administration, Secretariat, Hyderabad. i

2. TheChief Electoral Officer, Telangana ffice at 9th Floor, B.R.K.R. Building
Adarsh Nagar, Hydenabad 500063.

3. The Elecfion Officer/ Retuming Officer,61-Jubilee Hills, AssemHy
Constltuency, Telangana.

4. The Asst. Retuming Offrcer, 61-Jubilee Hills, Assembly Constituency,
Telangana.

...RESPONDENTS

Petition under Article 2Xi of llte Constittttion of lndia praylng that in tfie

circumstances stated in the affidavit filed thercwith, the High Court may be

pleased to issue Writ, Order or Dircction especially one in the Natrire of Writ of

Mardamus declaring, the action of the official responddnts hecin more

partkxlarly the 3d Respondent in not fumishing the reasons for leilding the

Nomination Applbation filed by the Petitbner dated .21.1O.2O25 in Form No. 26 to

the Bye Election for 61-Jubilee Hills Assembly Constituency Telangana State is

as illegal arbitrary in viobtion of provisions of the Representdion of the People

A.t, 1951 and provisions of Law and Rules of Ebction Commissinn of lndia and in

violation of principles of Natural Justice and consequently direct the 3rd



Respondent herein to fumish the rcasqns for rejecting the Nomihation Application
filed'by the Petitioner dated. 21.102025 filed in Forn No. 26 to the Bye Election

for 61 Jubilee Hillls Assembly Gonstituency Telangana State, in the interest of
justice.

lA NO:1 OF 2025

Petition rrnder Section 151 CPC pmyrng that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
direct the 3rd Respondent herein, to fumish the rcasons for reiecting the
Nomination Applbation filed by the Petitioner dated. 21.10.2025 filed in Form No.

26 to the Bye Election for 61 Jubilee Hills Assembly Constituency Telangana

State, pending rCisposalof the main mit petition, in the interest of justice.

Counsel forthe Petitioner: SRI II.A"MUJEEB

CounselfortheRespondentNo.1:SR.lB.sURENDER'KUMAR,
AGPFOR IAW LEGIE1ATIVE AFFAIRS

counsel for the Respondent No.2To4 : Ms.KopAL SHARRAF (sc FoR Ec)

The Court made the following: ORDER



Tr EOII'BgB TIIE CEIEII JUS|IICE SRI APARESE FilTUAR SIIIGE

ANI)

ORI'ER

karned c-ounsel MA.Muj@b for,.ttre,,

petitioner
, .,.,, ..j

Sri D.Srrrender Kumar,
i.'.

Assistant

Government Pleader for Law and ' Legislative Affairs

Department, appears for respondent No.1.

karned cognsel Ms. Kopal Sharraf appears for

respondents No.2 to 4.

learried

:1 -1 : .:r

2.

relief:

I
)

"For the reasons stated in tlre accompanying

be pleased to issue Writ, Order or Direction especially one in

tlre Nature of \lIrit of Mandamus declaring t]re actioa of *re

official fesgondents herein more parti.cularly the 3rd

Respondent in not furnrshing the neasons f-or rejecting the

Nomination Applicatioa filed by tte petitioner dated

21.LO.2O25 in Forrn No.26 to ttre Bye Etection for 6lJubilee

Hills Assembly constituency lbtangana state is as illegal,,:
arbitrary, i:r violation of provisions of the Represent4.tion of

tfre People Act, 1951 ared provisions of Law and Rules of
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has been filed seeklng the follo*ing
,- ' ' . ::. -,i:'



2 n

Electim Comrrjiseion of Iadia and in virolation of principles
of Nat994f Justice apd conse$9T. 1], direct. tlre 3,a
Respoadeutlhcrein to fuflrisb the reasons for rejecting the
Nominatiron Applla$on ficd by the Fetitioncr dated
21.t0.2025 fiicd in Fonri No.26 to the B5c Election. for 61_
Jub ee Hills Asqenbly Constitueng5r Tdangana State in the
interest of justice.r

3. During the course of" hear-ing, legrned counsel for

respondents No.2 to 4 has provided ttre grounds of

rejection of the nomination of the petitioner.

4. Therefore, learrred counsel for the petitioner seeks

permission of this Court to wittrdraw the writ petition.

5. The writ petition is accordingly dismissed

withdrarvn.. There shall be no order as to costs.

Miscellaneous applications pending, if any, shall

stand clqs-.d.

as

I

SD'.P.C. SULEKHA DEVI
TANTRE

,,TRUECOPJI/
" sEcnoN oFFtcER

1. One CC.to SRt MA.MUJEEB' Ad\ocefe. tOpUCI
2. T$/o CCs to Gp FOR ljw LEGISLATIVE 4FFA|RS, High Court for the Stateof Telbngana. [OUTI
3. OneCCto Ms.KOpALSHARRAF,,-..,..t -. . . (SC FOREC)IOUTJ
4. Two CD Copies.
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HIGH COURT

DATED:OS/'i 112025

ORDER

hlP.No.33190 of 2025

DISIiltsSING THE WRIT PETITION
AS WITHDRAWN WTHOUT GOSTS
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